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X As per Hon'ble Shri R.Rangarajan, Member (Admn.) X

X % % hd

The applicant herein is Senior Accounts QOfficer
working under the control of Respondent No,i., It is stated
by himfzzs junior Shri J.,N.Mishra (Staff No,81099) was )
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promotedL?n adhoc basis without considering his case for
such adhoc promotion, The applicant was regularly promoted
as Accounts Officer w,e.f, 12,6.89 and his junior Shri J.N.
Mishra was regularly promoted later than him, As the pay of hié
junior is morethaq the applicant at the time when the applicant
was promoted on a regular basis to the post of Accounts o
Officer he claimgs stepping up oflpay on par with his
junior Shri J.N.Mishra.étﬁe department has barred the
representation in connection with the stepping up of his
pay/he filed this OA for a declaration that he is entitled
to have his pay steppedi?b?géi with his junior Shri J.N.Mishra
(Staff No,81099) to the stage of 2900/- as on 12,6,.89 in the
scale of 2375—3500Ias A&counts Officer with all consequential

benefits,

2, Heard Mr, K.Venkateswara Rao, learned counsel for
the applicant and Mr,N,V.Raghava Reddy, learned standig counsel

for the respondents,

3. SNQO.A.NO.SQ/Qé aated 30,11,94 this Tribunal had
granted similar relief to the seniors of Shri J;N.Mishra,
AS the applicaﬁt is similarly placed as the applicants in
0A,69/94 &here is no reason to differ from the ju€gement

/

of this Tribunal dn 0A,69,/94, dt, 3C,11,94,.
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4. In the result the prayer of the applicant
for stepping up df his pay with respect to his junior
Shri J.N.Mishra is allowed, But the monetary benefits

are limited from 1,8.92 (this OA was filed on 31,7.95) _ . '
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v 0Ya, is ordereigccordingl%é No order &s to

costs,

( R,RANGARATAN )
Member (Admn, )
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Dewuty Registrar(Juél.)

Cewpy te:-

; uni iens, A.P.Hyéerabad
1. The Chief General Mansger, Telacemmunicatiens, A.P.HY .

2 Th+e Directer Ganseral, Dewartment of Te]lecemmunicatiens,

Uniern ef Ineia, New Delhi,.

3 The Sacretary te the Ministry of Telamcemmunicatiens,
L ] - o ¥
New Delhi.

4 One cepy te Sri. K.Venkateswara Rae, aévecate, CAT, Hye.
5 One cesy te Sri. N.V.Raghsva Ressy, A€eél, CGCSC, CAT, Hyd.
6. On= cewy te Library, CAT, Hye.

7. On= s8sr= C8BsY,

Rsm/-



TYPED RBY - CHECKEL =¥
COMPARED BY - APPROV.L 'm’(.t

" ENE SuUMEAAL hﬁM!M;E@R“$iV? @ﬁfv#wh
HYDERARLD BEMCH AT HYLTRASDA

CATMINT O -

L MEMDTER,

BRUER/JUDGEMENT:
/’; { q /_ .1 Onc o

DATED :

c.amo. @47/ ay |
AN TN e——— )

-~

ADAITTED AND INTERIM DIRECTIONS ISSUZD.

ALLQWED

< ' -
ISPOZED OF WITH DIRECTIONS.

’ DISMTZSED.

DISMIESED AS WITHDRAWN.

DISMISSED FOR DEFAULT.
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